Matterg under
Rule 377

[Shri A. K. Rajan)

All the Hydro-electrice Projects in
the State both under execution and
investigation are very badly affected
due to this Act. Even in case of pro-
jects nearing completion, it has not
been possible to do the survey and con-
struction of transmission lines because
of obstruction from forest authorilies
in the light of the above Act.

The order No. 8§/22/81-FRY (Coord)
dated 24/25-9-1981 of the Government
of India, Ministry of Agricullure, ex-
emptg only the survey and investiga-
tion of Transmission lines, which does
not help the State Eleciricity Boards
much in the construction and commis-
sioning of hydel and  transmission
projcets in the State.

35!

I
As regards new schemes the Plann-

ing Commission and Central
Government will accord  sanc-
tion only ofter they are clear-
ned by the Committee on Envi-
ronment|ecology constituted for
the  purose. The scrutiny by
this committee with its pres-
cribed  formalities and formats is

causing a lot of delay in clearing new
schemes. Consequently, completion
of these schemes will be delayed and
the State may have to face power cuts
also

It is, therefore, suggested that the
Government of India may exempt all
the hydro-electric projects including
transmission lines from the purview of
the Forest Conservation Act, 1980 con-
sidering the above aspects.

(iz) Prof. Gokak Committee Report
on three-language formula for
Karnataka.

SHR] T. R, SHAMANNA (Bangalore
South): Sir; under Rule 377, I am mak-
ing the following statement.

The Government of Karnataka ap-
pointed a Commiitee to go into
the status of Kannada lan-
gauage and other languages
spoken by  various communities in
that State, including Sanskr!t, under
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the Chairmanship of Prof. Gokak, for-
mer Vice-Chancellor of Bangalore Uni-
versity, to give its report on the ques-
tion. The Gokak Committee gave its
report in the early part of 1981, stating.
that Kannada should be only first lan-
guage under three-language formula
from 3rd standard gradually taken up:
to 8th standard by 1986-87. After 8th.
standard, one could study the language
of his choice. The Committee also
specified the names of the languages,
out of which the second and the third'
language is to be selected. Govern-
ment of Karnataka announced  ac-
ceptane of this report in January,
1982.

However, this has started an agita-
tion in the State by certain sections of
population against compulsory study of
Kannada as 1st language. They want
that status quo ante may be maintain-
ed in the matter of language at least
at the primary level. hey also plead
that Article 350A of the Constitution:
provides them the freedom to learn
through their mother-tongye and the
acceptance of the Committee report
infringes this right guaranteed by the
Constitution.

35z

I, thererore, appeal to the Central
Government to find a satisfactory solu-
tion of the language problem in Karna-
taka State without delay.

MR. DEPUTY-SPEAKER: The
House stands adjourned to meet again
at 2 P.M.

2.58 hrs.

The Lok Sabha adjoured for Lunch
till Fourteen of the Clock,

The Lok Sabha adjourned for Lunck
till fourteen of the Clock.

[Mgr. DEPUTY SPEAKER in the Chair]

SUGAR CESS BILL AND SUGAR
DEVELOPMENT FUND BILL—Contd.

—

-

MR. DEPUTY-SPEAKER: Now Le- "

gislative Business. The House will
take up further consideration of the
following Motion moved by Rao Biren-

ut



353 Sugar Cess Bill and PHALGUNA 13, 1903 (SAKA) Sugar Dev. Fund Bi£1354

dra Singh on the 19th February, 1082,
namely.—

“That the Bill to provide for the
imposition of a cess on sugar for
the development of sugar industry
and for matters connected therewitn,
be taken into consideration.”

And also further consideration of the
fo.lowing motion moved by Rao Bi-
rendra Singh on the 19th February,
1982, namely:— .
“Thut the Bill to provide for lhe
financing of activities for develop-
ment of sugar industry and for mai-
ters connected therewith or inciden-
" tal thereto, be taken into considera-
lip.”

Items § and 10 will be discussed to-
gether., Shri Sudhir Giri was on his
legs. He has taken 13 minutes. |1
request him to tuRe another 2 minutes
and complete his speech. We have got
to conclude thig Bill, We have got
1 hour and 38 minutes. We have i go
to the next Bilj also. I think Mr. Giri,
you have exhaustively dea.t with 1he
points, you have made valuable points;
please be brief,

SHRI G. M. BANATWALLA (Pon-
nani); By this time they might have
forgotten what he has said!

SHRI SUDHIR GIRI (Contai): S:ir,
these two Bills, the Sugar Cess Bill
and the S.gar Development Fund Bill
have bween brought forward with cer-
tain aims. [ will first take the Sugar
Cess Bili. 1t imposes a cess to the ex-
tent of Rs. 1n per quintal of sugar.

Imposition of this cess wouid defi-
nitely increase the price: and this has
also heen admitted by the Minister in
the Bill itself. We are opposing thia
very move of price increase. We e
opposing it with all the force at our
command, Tne imposition of this cess
therehy leading to price increase brings
out in a clear-cut way, the attitude of
the Government towards the consum-
ing public especially .those who live
below the poverty iine. It also brings
out in sharp focus the Government's
attitude towards the sugar tycoons.
Very often we find a paradox in what
the Government is saying and what it

is doing. The other day our Prime
Minister went to Calcutta. She said in
the meeting at Calcut’a that she and
her party were promise bound to deli-
ver the goods of socialism to the peo-
rle. Now, is this price increase moie
on the part of the Government a mea-
sure, a step forward towards the achi-
ievement of socialism? I put this sim-
ple question to the hon. Minister. Sir,
in the Staiement of Objects and Rea-
sons ¢f the Bill. the hon. Minister has
pointea¢ oul thit the Government is
aiming at the Jeveopment of the
sugar Indusiry. es, we ailso agree
with the hon. Minister and the Gov-
ernment that the development of the
sugar industry is a must. But it should
not be for the sake of sugar tycoons.
It should be [or the sake of the con-
suming masses, for the workers in the
sugar milis and the sugarcane grow-
ers. If you really want to look after
the interests of the sugarcane grow-
ers and ithe workers in the industry,
you will have to nationalise the sugar
industry as a whole. Otherwise, the
sugarcane growers would not get (he
remunerative price for their produca.
Not only that. The sugar mill owners
have not paid them their dues. Ther
are in arrears. These arrears have
been accumulated for months together.
If you want to be sincere in doing jus-
tice to the sugarcane growers, then the
Government have to nationalise the
industry. By doing so, there will b2
job security for the workers and the
sugarcane growers wid also get pro-
per remuneration for their produce.

As regards the consumers, we have
been finding that in the past few
years, the price of sugar has been
increasing stead:ly year after year
and the consuming masse; are suffer-
ing on account of this. On the con-
trary. We find that sugar tycoons are
getting huge profits and they do not
plough back their profits in the sugar
industry. On the other hand, they
are investing their money earned out
of profit from sugar industry in other
industries, Now. the Government
has come forward to help these sick
industries., But the real beneficiaries
are the sugar tycoons. If you actually
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want to develop the sugar indus-
try, you have to nationalise it. The
reason for the justification of my
claim that the sugay industry should
be nationalised is that the number
of gick industries in India has been
increasing year after year. In 1979,
the number of such sick industries
as was recorded was 22,366, In 1980
it rose to 24,550.

THE MINISTER OF AGRICULTU-
RE AND RURAL DEVELOPMENT
AND CIVIL SUPPLIES (RAO BIREN.
DRA SNGH): You talk about sugar
mills only.

SHRI SUDHIR GIRI: You are going
1o help the silk industries. So, 1 am
quoting these figures,

MR. DEPUTY-SPEAKER: You are
talking of all industries.

SHRI SUDHIR GIRI: Yes. Sir. In
1979, the amount lent by the financial
institutions to the sick indusiries was
Rs. 1,622 crores and in 1980, Rs. 1800
crores,

1 am discussing the Industrial po-
licy of the Government as a whole
and the sugar policy is also a consti-
tuent part of the industrial policy. So.
1 have brought these figures.

In conclusion, 1 would like to say
that the nationalisation of the sugar
industry needs a determined politi-
cal will on the part of the Govern-
ment, I doubt whether the Govern-
ment has such a determined politi-
cal will, because these sugar barons
in the Stales have been playing an
important role in the State politics
and it is because of that the Govern-
ment ig not coming forward to tackle
the situation; rather they are helping
the sugar tycoons and sugar barons
in the country, I, therefore, urge
upon the Government that if they
are really sincere in the develop-
ment of sugar industry, they must
nalionalise ity

PROF. N. G RANGA (Guntur):
Mry Deputy-Speaker. Sir, my hon.
friend from the Communist Party
wantsg every industry to be nation-
alised.
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MR. DEPUTY-SPEAKER: Com-

munist Party (Marxist).

PROF, N. G, RANGA- All  com-
munists—all of themy.

In England there is a Labour Party:
That ig also supposed to be a nation-
alist party, They have also been talk-
ing of nationalisation of all industries
from the time of H. G. Wells’ Book,
‘New Worlds for Old,” but in actual
practice they found it neccssary to
keep some of the industries non-
nationalised also, and go on with
their industrial activi‘ies. There-
fore, it is no good now talking about
the sugar industry and sugar baroncy
Everybody now talkg of sugar bharons.
Who prevented the Janata Party from
nationalising the sugar indus.ry. At
that time the Commun: . Pa.iy was
also supporting the Janta Party.

SHRI RAMAVATAR SHASTRI
(Patna): CPI was net supporting.

PROF, N. G. RANGA; CPI(M) did
it overground. and the other did it
underground.

Let us be practical mindel Todayv
w2 have three sets of industries;
co-operative mills, privaje enter-
prises, and the mills whicih have heen
taken over by the Governmen: We
have got to see lhat all these three
groups of mills are managed properly.
And, therefore, I would like my hon.
friend, the Minister in-charge of this
Bill to devise some way by which
he would be monitoring as ¢ how
these mills are being managed, and
it is in the interest of the country
that these should not bhe mismanaged.
whether they are under the direct
supervision of the Gaovernment, or
under the control of the cooperatives,
or private enterprises, bDatause we are
interested in the welfare of kisans. Un-
less the mills are managed properly,
the sucrose content would not be
high enough and the price that can
be paid to the agrizulturists also
cannot be raisedy It is in the interest
of the farmergs themselves, and = 1
want this monitoring to be carried out.
Of coures, as a general policy also
for industries as a whole, it is the.
duty of the Government and I have
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mentioned it again and again on the
floor of the House that vhe Company
Law Administraton should take ne-
cessary powers in order co see that
these industrial concerns do not go
sick. These people go on  making
plenty of money whenever they can
make it and we do not know what
they do with all the rprofits, Eijther,
they do not go to the depreciation
f.ind and with that money they can
renovete themselves whenever Lhey
g0 oul-of-date, Or, they do not distri-
bute them among the <harchoiders
and they spend the money on their
stays in the Five Slar or the Seven-
Star hotels. It is, therefore, in the
interest of the country as a whole
and the development of our indus-
tries, as a whaole, that the Govern-
ment should have some control over
the way in which these private en-
terprise mills are managed,

Having said this, I would like to
come down tp thig Bill, T welcome
this Bill and I am glad that the
hon. Minister has come forward with
these {wo Billsy But I would like the
hon. Minister to give some thought
to what the various State Govern-
menis have been doing wilh the ear-
lier cess thal ihey have been collect-
ing.

In those days. in some States—in
U.P. especially; T do not know  the
latest posgition—whatever wag collect-
ed in this way was being used for
general purposes I had to protest
against it at that time. I would like
the hon. Miniser to see that the ear-
lier excise duty that they were col-
Jecting and earmarking for this pur-
pose and the latest one also, should
be properly utilised—only for the
sake of the sugar industry as such.

What do we mean by sugar in-
dustry? Not merely these mills; but
the kisans and workers also behind
them, So, the workers’ welfare must
be the first priority there; then
the rural communications: then rural
employment—the new  scheme that
‘We are having; health conditions; im-

provement of the industry as such;
what is called the development and
utilization of by-proeducts of sugar ex-
tracts e.g., molasses; manufecture of
spirits and various other chemical
products—all these things have got
to be developedyq These fundg will
have to be utilised in this directiong

Having collected these funds, what
use are these moneys to be put to?
It is stated here that these qut-moded
mills will have to be renovated and
rehabilitated, Sick mills will also
have to be helped. Thig is so far as
the mills are concerned. But there
are kisans also. They also need help,
especially when they have to pur-
chase inputs—fertilizers etcy  There
are two ways by which they can get
money: one from the cooperatives
directly; and two, you should explore
the possibilities for what steps should
be taken by Government to see that
millg are enabled, directed and adviced
to advance 1mo.ey t{o Lisang to pur-
chase fertilisers.

The mills themselves can purchase
fertlizers, pass them on—on loan, on
credit—with or without interest—
certainly at concessional rates of in-
terest. Or they should enable kisans
themselves to take money from
these peodle as advance and then
purchase fertilizers, Today, instead of
the mills advancing any money to the
kisans. the poor kisang are obliged to
hand over their cane to the mills, and
g2 on waiting for months, for pay-
ment of cane price. Instead of that, I
would like it to be turned in favour
of the kisansy Let the government,
by necessary rule-making powers,
see that the mills advance a portion
of the funds that would be advanced
to them through these funds to the
kisang for the purchase of fertilizers
and other inputsg

Thirdly, I want Government {o
take some steps early enough to cons-
titute a Gur—or what you call jag-
gery—Development Board, Why do
kisans resort to jaggery manufacture,
when there are mills? It is because
mills are not there in all the areas;
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and the crushing capacity of the mills
is not sufficient when you compare
it with the total sugar cane produc-
tion. It is not very much more than
half the sugar cane produced. The
rest of it is being used for gur
production. That also should be con-
sidered as deserving of as much sup-
port and protection from the State
as the cane that is being supplied 1o
the millsy 8

I hope my hon friend will come
forward very soon with a Bill f{o
establish a3 Gur  Development and
Protection Board and see that the
cane producers who resort to gur
production are also properly protected,
by fixing a minimum price for the
gur, and also facilitating the export
of gur tp other countries—and in
other ways developing ihe scientific
side of production of gur and of pre-
servation of gur.

That is an aspect which has been
neglected til] now., I hope my hon.
friend, the Minister in charge of it,
will geek the cooperation of scientists
to see that the preservation of gur
over a number of years—over at
least two years—is further developed.

My last point is thig T am glad that
thjs Bill is framed in such a way that
plenty of leeway or elbow roon is
given to Government to frame rules:
and in that way, go on providing for
various other aspects of sugar indus-
try as a whole to facilitate the pro-
per use, the fullest possible use of
the funds that would be collected in
their manner.

I welcome thjs Bill,

¥ o TS HHTT AT (FAENG) -
SqTeme wEgied, 39 faw & Sewm #
Fg1 7r ¢ fF srreEw ¥ "uge afw
T ITAM FAET SHWT FHT FI-1aT
2T F U aar =y gENr > fgmow &
fa a1 s 1 a7 Y gF A @
T T TTEET & R 99 &9 o« wyar
age Farsmam AT g § A A AmA
TESIUW, e ¥ T @ dw F @y
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“In the objectives and stralegy .f
the Sixth five year plan, it is said:

‘Improvement in capacity utiliisa-
tion must Le regarded as g pre-ccn-
dition for the success of the sixth
plan’ "
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30 FTT 1 -y muedr 2
T F21 T | foe afert #1 gTeEAET
@ & ¥i AfFa e w1 F £ gfaw
T8 fadt | femw owmfdw zfr &
FT% T8I @ HIT 9 ag AT #T
TATE AT A fAm oA ¥ @t
F A frew a1 fag awfast &
TF #79 FT JATH ZHT, S+ IART
38 A TF G FHT 1 1978-79 ¥
59 ATE TA IIEA gAT WAlh =9

CsEfa § 95 FUT T T g

a9 faq wawi F0 gET o4t )
fer 1 fFam1 &1 a=Fdaa 84
FT TWT aTHT @ T41 97 | gaTY
TFR a9 & q% 39 e g7 §,
FFET A T IFP AL W
WX H A JA ST &7 4 ST
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[rady & or @)

FIAT FAL §, AfGA fa9er o A
T B EIAAAT TG A | TG T
framt & afleT a79 &, 99 W@ &
f& @al § feamt &1 777 Fer foam
T AT | AT R OIS =Re ¥
g fear T a1 | 99 HT W ST
-] T2l GAT 9T [T 7T 7oAt Agr2A
foet & smgtAsEee #1 faw =mw 2
a TWavE & I A1 a1 E F)

fasti a1 mmafaEEIor  gem,
UFAE AN EEFENT g Y
T+ F 9T H Wl FE R 1 R
Sared ® Ffg A8 grn at fram A
aifes feafT 89 guont 7 ag aga
&Y F=0T B "geaqu faa1 & o fFami
o & s omar g 3
g I Eem fR S e ®iee
& Y, SHF!I AT &F | HTIERT AW
7 FTH FAT g T 9T H JIT AT |
qIEFTX F1 HOT a9 T=e 71 fFEm
Ft Ig ATGF =19 TZAHT ATEAT £ 4
el 1 AR g1, a8 98 et
2 vfmagermEa?  foed O
W F9 A9 A0 W 9| FW qETH
gt | e 39 g & AT a
TR o g g ART | FT gw
AN IR fER AT aTgEa & fe
A FTef-FTe @Te T5 gEE 1 AT
aw ¥ Ao o oA™ AW g E
qUEggT FY WA fomrs & g 1 faed
¥ IaaTed AE A1 Wl | 3 fas 7
g9 TS q1 FIA & ATFT qg TR §
fe o 75 ofor sFesr 1 SwA faad
FT I & ATfed AT fFamEt #2r
o7 Tiawd TE a1 gfEEw § O ogan
fearl F1 & A faem =fed 1 g
W wegee fram &1 el & 9fa

IT4 fawr ¥ a2 ¥ | fFamT 9 weR
frr @ e sreeie @R, w
TUEAT g0 I8 F4q & )

*SHRI S, MURUGIAN (Tiruppat-
tur): Hon. Mr. Deputy Speaker, Sir,
on behalf of DMK 1 rise to place
before the House a few suggestions of
mine on the two Bills which have been
introduced by the Minister of Agri-
culture. The Sugar Cess Bill and the
Sugar Development Fund Bill are so
inter-dependent that jt is beyond my
comprehension why there should be
iwo separate biils. These two legis-
lative proposals could have been in-
corporated in one Bill

This Sugar Cesg Bill empowers the
Government to levy Rs. 10 as cess per
guintal of sugar. Bul the hon, Minister
is for the present praposing to levy
only Rs. 5 per quintal., There is no
doubt thal {he price of sugar will rise
by 10 pa'se per KG, Inslead of fleecing
the common people 10 whorm sugar is an
essential commodity, the hon, \linister
could have taken recourse tg levy a
cess or duty of Rs. 200 per tonne of
molasses. The consumers of molasses
are afTfluent people and they coulgd bear
this burden of 2xtra duly, hecause pre-
sently they are paying only Rs. 60 peT
tonne of molasses—for 1000 Kgs, only
Rs. 60. They manufacture alcohal,
which is sold at fancy prices. I wonder
how this has escaped the attention of
the Minister. He could have collected
more money through this Tevy of Rs.
200 per tonne of molasses insiead of
making the common people to pay 10
pa’'se more per KG of sugar,

By levying Rs. 5 per quintal, the
hon. Minister hopes to collect 5 sum of
Rs 35 crores in 3 year. If he decides
t; collect Rs. 10 per quintal then the
collection woulg be even more than
Rs. 70 crores, if not Rs, 100 crores. But

-

*The original speech wag delivered in Tamil.
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the potential field for collecting even
more than Rs. 100 crores is the levy of
Rs. 200/- per tonne on molasses. That
would not pinch the molasses-users
alsp. The sugar price will also not g0
up by 10 paise per KG, 1 request the
hon. Min'ster of Agriculture to take
appropriate action in this matter.

The machinery in the sugar mulls is
more than 20 years old and the plants
have all gone beyond the normal span
of tife. That is why sugar production
has declied, I they are modernised,
then the sugar production will 30 up,
which w1l automatically bring down
the price of sugar. The private sugar
mill owners and alse the owners of
cooperalive sugar factories are amass-
ing enormous profits. It will not be
difficult for them to modernise the
machinery with their own resources
and without such external assistance
After all, if they modernise, they w'll
be agble to produce more sugar, The Go-
vernment of India must order them {g
modernise the plant and machinery
within a stipulated period within the
resources available in the hands  of
millowners. The condition that if they
do not modern'se within this period
their licences would also rescinded will
have the reguired effect on them.

If this is done, then this money cculd
be distributed among the sugarcane
growers, who are in distress on many
occasiong either due to natural causes
or due to non-payment of duesby the
sugarmill owners. There are many
sugarcane breeding stations n the
country which are being gocd work.
But. unfortunately the results of re-
search do not Teach the sugarcane
growers. If this is ensured. then the
sugarcane growers will see tn it that
the yield per hectare is increased. The
total production of sugar will go up
and consequently the production of
sugar will also be enhanced,

Fund Bill

Now in 1977-78 the sugarcane pro-
duction per hectare was 5712 KGs,
which in three years, i.e. in 1080-81,
weni up to 5811 KGs. You will agree
with me tha{ this is an insigaificant
increase when so much research is be-
ing done. Then, if you see the total
production of sugarcane you will be
wondering whether the statistics of
the Government are correct. While in
1977-78 the total production of sugar-
cane was 17.96 million tonnes, in
1980-81 the total preduction of sugar-
cane was just 1540 million tonnes.
What is the reason fop this? When the
production per hectare has gone up,
naturally the production of gugarcane
in a year should alsg go up. Instead, it
has declined. This also proves another
factor, There is need for financially
assisting the sugarcane growers, as

they seem to be handicapped for
funds.

In Tamil Nadu the sugarcane
growers get only Rs. 157 per {onne.
Sume two months ago, we mei the hon.
Minister and represented to him the
injustice being perpetrated on the
sugarcane growers of Tamil Nadu. We
demanded that the price being given
io sugarcane growers in North sheculd

be paid to their counterparts in {he

South. Though we understand that
the Minister has passed the orders
which have been communicated to

those in position in South, yet the
growers there are getting only Rs. 170
or at the most Rs 180 per tonne. Sir,
you will agree with me that it is our
genu'ne demand that the sugarcane
growers in Tamil Nadu should get Rs.
240/- per tonne which ig being paid
io the farmerg in the North, The hon.
Minister of Agriculture, who is him-
self an agriculturist should ensure that
to the
growers in the South.

justice is done sugarcane
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I would suggest that the Khandsari
mills should be exempted from this
levy, since they are all in the small
scale sector. They should also be given
financial assistance for modernisation.
1 understand that a Committee at the
national level is being constituted to
disburse the fnoney to sugarmilis and
to sugarcane growers. If there is only
a Cenfral Comm’ ttee, then I am afraid
that all the money might be given {0
one or two States in a particular regi~n.
I suggest that there should be four
regional committeeg so that the funds
are disbursed impartially to all the
four regions. On such Commilizes,
there should be representatives of
sugarmill owners, sugarcane growers
and also the workers. Then orly the
funds would be distributed to deserving
cases, Before I conclude, I would re:-
terate that the sugarcane growers in
Tamil Nadu should get better price

for their produce.

siv grar Tifgn faa arfew (Foe-
) : IUTeAS HEEA, 39 faa &1 oA
gHed &7 & fod @er ghr A9
A ag aga o faw § Afsw ==
% s wgE g ) wi Az A
HRIATEES 36 5,  ofHT oW AR
AT agag oG E f5 @ F
U G HT AT AT |
T & o St AT @R AT @S9
T 10 To fEew &1 z@fed s
aﬁwﬁwm&wﬁam;ﬁ
7 AT ARG g1 LT # o
frer Y waz & o o9 g X
26 ®Y ufF feed 3T &1 oY
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efrd g1 a0 gaw ag ¢ &
ot 26 w0 Wi feea g@w 7
fear &, SuwT o @@L, WX
I TO T9T 94T & AT ag HISAEAA
R fR=Rs § & @5 F@7
TEd &)

o a1 93 & 5 fam faad w0
greT oY 7EY &, S o Qe fae
g & O, IEH FUraSr @i 128t
& & A9 g & FTIO, ATET T g A
Wt 26 w9d yfq fEEe #7 &9 A=
w ¥ FwamEaz e S o6 fad
g, f9TF I=ET gL 9, W 3 ¥
¥ aIEgY 1 ATg T 8 FATET g, I9Fr
S af AT & 939w g3 19, 2 A
za wr Ffan @ar aoid; §, T G
I F zAq W G AL E

TF-IAT T U IHT W TR, g IEA
AT AT AU AT E WX FAE
9T JAAHZ g, IAOEEET g
W & wa¥ gaw W g, FfEw o
aTF wEw fa fFard, S oA
3 AL TE@AT AMGA | HWiF -
qxaeT  FT §EAT e dhemHe
AR faqgqsr 7% ®3F A Far &
ST agl X fAwt [T wrfEd
ity fagm Tofams <% o
gl w37 faat H Fomar d, =w
qE F AL F @A gd 3 fas a5t
qg FAGT AT HL T § faege S
e g |

o fggem #1325 9 faey
¥ 42frs afsqs dwex ¥ & oix 158
e dRTH ok 128 wEaEe
@RI E | 77 A |t 26 77 Foriaer a7
TH fra @ g ag & wramgiies wy
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BEFT dIET MET W qfsaqs d92%
wi s g | 3T g ag & fF o=
T 9 T JTArA P, @ afsmF FRI
Y TUTAAT, STATHEAT [T IR & AR
@R A S et 3 e S § st
GEIAT 2N & FATaT 97 g9, Ig  fohamt
FY HrFOdes AT faw aar T
wifF ST =T e S g & = T8y
g, ITH! HIET R AR IAH! T8
a7 ¥ ®ET R

T Y T GAGA, ITH TR
AT ETT, AAfehe St foedt 1 Fene
F wotad & fqd dqr 37 orer § arfe
IAF FUET g1 | g qiegud  age
¥ aga M @STE | |G A% Wisaew
TG &, TN ¥ IO< Far @, Aree
fagerar & | @i Y dfegee &t
gT & * ford qar A7 =vheer |

T T AT AT Tl TS § 6 JAY
' F I IEA A7 T 39 ATA A WA 9aT
g% AT | FEFT W77 IS T
FHiom T W % e § 7w a9y
10 &7 &1 1 frett & f w3 #
qifadt g1 1 W9 femm #1 owew
g fraar &, @1 weT Fmr g
w3 I F9 IM foear § & oA
# @ FH O g+ WA F
fram ®Y 1 g foad, % fgee,
g TR B} fIER W G g =
F TW SUMET aF & FU &g o
fas g S o SEHT AT FEAT
g g Afem T F oamw ]| &
far <t frm faw & oy 2
a1 JHT FIT IGAT TR & 4 AT
&g, F9 qFeaae ¥ o, zamde &
fr, siar da & o, za? fees &
qTed & for Arfe faes Ty T S ST
& oY v anfEd | Y wgroe W
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Frafes e faw 5w @ (g,
QAR 3gq & urar ¢ f& faaar g
GITEET & it I F wIT  IART
35 sfawa @t =T A9y & far
T & =t 3 & faw smr g oo
wEIee § 80 Wigwd & Sqvar we T
At & Y omar @ wifE fear
FT1 agr FI-ATORMed ¥ TW A T=\T
fraar & | Fgr @iwT § Fax wEEl-
fadtr @ gy 2, gare aa
FON, G WAd g, A YR,
feeeerd, afa e Y Fwar § 1 9%
T 99H F1E @ a Agl g |
™ faq & Sewl ¥ fos feamr mom
g fF &% daefar 25 I GG
SR o B R ﬁﬂ'ﬁrﬂa'ré
fF zo% dwmaT FAT TR § | AW

¥ AR gfat & e osEEl A A9
SFATIST AT W & | S wweft
T2 ST R TUAET 978, I
Wl ggraT & 9mfge | 3@ faq &
EH H 1250 I AT AT FI-
f@dy & 9 arir &afar w1 %
fFam ar 2 1§ Y W grarEnE
FEAT TEA TARTT § | F-090eT
i faat w1 mfas gifv gL &
g, IUFT TTE WY AT AT FY AR
g | & qHT T g I fF g
FAT 9X EF MC W IR
QT wTEET 9IgAE §F2X JB A |
gt fad saraae g9 fgegeme
¥ ®em owaw, fage WK 39X NeW
¥ § ot T oA wRT F N £
T AT FT A TEAT AT § |

AAAGHZTH F1E GHIA g0 g (%
ﬁﬁ'Wﬁ'ﬁT FT  ICHRT S1F T gl
I fad 4o 3T ¥ gger S eF-IEY
FT foaar s # 9 Ferafed daeT
q @ o
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e Foam N3 ¥ frw® &
qifeamHe H UF 999 & AT ¥ @K
¥ srraraa fear & % ag w99
TF F ITH HA AGl g a7 HIK HAT H
TN T A ¥ ag wun f& fEam
Y TR F =9 3% fuo | wor o e
FT T HT SF 1T A2l 2 ITET | AfERA
TS ¥ &1 gmoefed = fae o
freft s el o @ w3
T Agl | 917 T A T JIeAT
TaAr gifgd |

TEHE H gL AT 35 FAUT w4AT
T | A T I F ferdr 7 Y Al
I FATE FAT § 1 W g SR oA
g | AW & FHAT T ACEIL 9T
qgW & IO STET F GF &Y 3F a<g
¥ ST FT FITT KA ATRY
§ g ot Fgm TN g R oohaw
RIS FT qETT AT |

5 =41 79, @9 X & FH0-
Wea <1 5, 209m@E  ww &
a1 FARAR FT FTH FC @
foer Y 2@ F 9137 I THFGAT FT
AT 297 | T BT A F T97 I a9
9 aTd @ AT T@T HOFET g |

IO T AN W e
efefrow %, afen 4 T £ o o
Y o frgmi &7 @€ Tm S &
qa7 S =T 7 fEEET ) R
¥ v wnfed | TET G & fm iy S
frdf framt & fgal &1 earer <@l & |
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wive & =agar g & ofses daex
TR FmaRfea 9 F1 <A1 et a1
@ AR § wrdfasar a7 Tifed, s
3 faolt frsfl @Y we fFamT #7 sqraT
W @A § 1 9T AT A= g
g @ froit fad #9 @@ 3@ & oK
Wawm@mgrﬂiﬂﬁ %HW
FEA g fF IR IET gaT & | A A
grefasr ¥ @fafady gri, &t s fast
FT FA & GI AE g

& 9reat g fF A frat #Y oo
qreT g F1 AFA A fgard
gfyemsit #1 Tz & g o qav fzar
W | g W e § ghTHed o &

g |

7 39 @ #1 qU Fedw s
g |

Wt T W wmg (TREEE)
SATETE WENEE, § A 9uR< fadue

g |

3w i wree ¥ v
frefi &1 & fAeee aget et o1 @Y
21 Qo A> Wlo FT QFANTAG AT
g f5 o wor frard 3 A faet
Udo o ﬁ°ﬂ'6?f%ﬂ"f€mﬂq2rgrq
¥ ¥y 2, @ 93t AFR IS4 FF3qT
g, agi faer anfers ooy goT 7 Fifw
FWE ) G fF o ariea 7 FEw 4,
ff fremr w3, wad gad faat §
AT FT A IB(T T HH FQ@ g
fra #t A feaaz aaR ¥ GggT
qTT FI HT TA F 5 | SAG11F F30
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?77

TTE ST SISAE R, WA GIHR
FT e, Sifs 10w wfa e
Ffgaad gom TWIAFR FT @
A @ g ag i sgr AT g fF
TG S AT qf gHESr gri, 39
o= w7 fudt, St fF w7 g T, agrEar
& AT | ZH A § ATIEUE FAT g1
f& s @ fae o &, AR I AT
faer wor /€0 & 1 S e 94
W & f5 faw & samr & swT dE
frrore mq oy &4 €, am o
I & fA@HT T F a4 8 |
ST F graarA off fFar ar @ g, 99w
FIOT AIARE &1 g F10 gritr o
fest  faa &1 @ fa@idx av=TY
¥ SART FEATT OIS &7 Ha | fUee
-1 aul F71 fgamw F&@T S, w7}
SqY  AFAE FAT g, T E|l
g 3 3= g ofs arf fya-wifas #3
fF gg foer oF @rr @ M@ ST @ E
T Arferwra 39 faer #1 fr feam §
W FT 2 % ag faq a2 & 91 E¥ g,
FaT I FTT & ZH SHFHT @O uIfgg
FL I, A GGT FT T AL G
&1 JEANT ST FIA FI FI177 FT, aT
ag W gfee F oo grm . § |wwar
g F 39 9= SR 9 savEAET 9%
TS | AR A SO & ATy
W ogw T & fF oagme ag & &
IO F 98 WIT IO & qT2 H W) a<rE<
TR a¢ Wr & | oW 91 §Hg TgN
JaeTfq 7 FIAT TGI8 TS | gEY qTiA-
atie § &1 ot fAerar 9n, a8 uger 32
To fwaT T, fRT 35 %o felt W
37 ®o fFEAT gHT WX AT 40 To AT
& M 2 | TR BT IO 9uTd
S & AfFw fex o Hwg A
WG E T agmg 6 oag
ST FI  AWFT  IoAEAT X
E U 1 HqTT T FT
MATE AT T @I R T AR A
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Fund Bill
Fer  foell Y agrar & ST @R !

- 30 & areaa § w78 fga adf g amar g1

X FT Jew Fgg fF 3w oS-
a3 faer wifersl 1 g2 s & agEar
Y& F & &9 & fgqd &7 qua qA v
g | T faes a9a ¥ 65 9 I3T&T
ECHINE 4 S S 1 BT B £
arfast #1 qga'7” AR 9§ F
wTeH adT & fF avE @ A ag §
1% STSYH 9 ST FI 6T STHIEIT
9 W ET9 #R fae arf==t &7 #faw
¥ wfew arw g, anfy faer arfas
TAR 987 § T2 AIT 59 F 997 W4T grav
@ | qA dT FAT THC &+ A fewrd
e AdATIE g fF w_ g
# 3q7eq fra 2, S99 &1 saer & sgrer
Yo &1 S A fem 0 A g aw
T e g 5 fad o #71 3-
faerd femar st €Y a< o, 9 @
qarT ag g fF e e e
TAT 93T FAT FH FC 2d | AT
gar =tfed fF &1 FFem T Ao w0
I E S FT CFTF AT I F AFT
I 9T &FT9 gAT 9fed | afe
T I % 39 9% Gacel STl Srrev
arfgu sy faw & wmmw & &7 g€ FT
AT ST <@T & IH A 3W FY TAF 7T
93 9 FT Y9I 9ST; | FH Y FH a8
FTIGHTL ST HIAT TA-THAT TH FH
FAT FIAT &, GIFIT T FT fF4dT 99T
¥ gEEar Ad FT i @ 0 gafadr |
Tgar g 5 #9779 @R W 9w
¥ ST 99T THSHT BN, 99 A SUTET &
SgET aT 99 ®EARINT &Y
femramrafigd 1 @& St weser-
AR gAu FY @ g, A A mifes
GRS # TedT FH &1 TAW F4T
gafad =1 F997 O FIF 1 Mo
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[ zar Tw W.#4]
Hreamed faeT )

@R & g R W fEw
fada F3ar g )

a7t AN 7T AT (TTT) ¢ SAEAT
TR, @ faw W T E—
‘e ¥9 faw AR TR SAAINTE
gz faer I f9 F gra 35 FT
AT THSST BN ...

st aineiga faa@ @ifew: &
qra |

s} 7 T TWUIT: 35 FUS TIAT
THTST 37 R 9EF fe 35 9T
AT @S FW——AZ Th dgd agr ard
& gg faa w1 g F @1 ferdgw
q FTq7 g, AT HW9T
@ &1 2@ TG g TWH oA
t—fF farfl oefrfed e g
HOHeH §, § A qEE F1 grEaieT
FE WA g STTE
A g gEee R g—
Everything is,

“as may be prescribed”.

Y THH! FATAT FT GfGH——

“4. (2) The manner in which any
loans or grants may be made under
this section and the terms and con-
ditions subject to which such loans
or grants may be made shall be such
as may be prescribed.”

RAO BIRENDRA SINGH: You read
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ST gedEE  gATR S ST §,
T ST q9€ & a7 gW $RNTE a%
qFd §, AT 7 IR 9w @ §—
“5. Every application for loan op
grant under section 4 shall be made
to the Committee in such manner

and in such form as may be pres-
cribed.”

This is also “as may be prescribed”.

Further, I quote:

“6. (1) For the purpose of secur-
ing speedy consideration and dispo-
sal of applicationg received under
section 5 and for cons!dering any
problems arising in the course of the
administration of this Aect, the
Central Government may constitute
a committee of officers of that Gov~
ernment,

(2) The composition of the Com-
mittee and the proced'l.lre to be fol-
lowed by the Committee in the dis-
charge of Iits functions under this
Act shall be such as may be prescrib-
ed.”

Again, Clause 8 says, 'as may be

prescribed.”

agi o dwoew @ ™ § @«
¥ fo@r g~—uw ¥ A goHEsE | AQ
quA § g Arar fF A7 F@r FE7 g
g1 Jg A # I g fF AT 35
FUT T THIBT F o1 W© & a
o freft & fod germma 39, 91 fel
F1 fRfafde 731, 7 faewr #Y If6-
T FT GRN——ag 9 AT ¥ TS TGl
fear g 1 =@ z@ar faw faar §—

It will be left entirely to the commi-
ttee of officers.

FH A AMRGST 7 ATEo To THo
oTfRaS giv, SFtaaes @rr,sfn%

TRTE gT FAgh ¢

No, It will be a committee of officers.

1he rules.

EHRI MOOL CHAND DAGA.: Where
are the rules? We do not want to give

all powers to the bureaucrats, ERU2 L] “l‘é’f&r, .......
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MR. DEPUTY-SPEAKER: You want
all these things to be prescribed by
the Act itself.

SHRI MOOQOL CHAND DAGA: Oniy
the procedural matters should be dele-
gated. The policy matters should be
prescribed in the Act itself. The legis-
lature is not going to give all these
powers to the bureaucrats.

MR. DEPUTY-SPEAKER: The Minis-
ter is also a public servant.

SHRI MOOL CHAND DAGA: Be-
cause you are in the Chair, I am read-
ing all the provisions. You can under-
stand better. What is this? ‘The
Fung shall be applied by the Central
Government, ..."” Then, ‘Every appii-
cation for loan or grant under section
4 shall be made to the Committee in
such manner and in such form as may
be prescribed. What is that Committee?
“Committee” meang the Committee
constituted undey section 6. Now, what
is that committee for? “For the pur-
pose of securing speedy consideration
and disposal of applications received
under section 5 and for considering
any problems arising in the course of
the administration of this Act, the
Central Government may constitute a
committee of officers of that Govern-
ment.” What kind 6f officers® And

whg will be those officers? Apg those
officers decide what? What will they

decide?

WY i W FTF J410 & a1 o
Fg fa@ oarfeamie § @@ g, @
SHST qifaE ¥ @H ¥ 919 98 Iy
g arftaErgmami 23 )
(mars). .. e

s NiwE IR A wfead 2
aifed, a8 aaarsy ?

s AW WG ETT AT FT -
Foae HT AT ggT FF@T AT & |
AT A fFgEE ¥ OF FHO§ TR
TN TH AT ¥ A A WX AT
= T@ar g fowm ¥ W F7 @
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Aaaw g ! g ar a1 feurddT aAm@r
&, ug qeita ww A NE F | g8
WY T qaeide gl & |

Now you kindly see clause 5 of the
Sugar Cess Bili and clause 8 of the
Sugar Development Fund Bill. What
is there in these two clauses? I am
reading clause 5 of the Sugar Cess
Bill, 1981:

“The Central Government may re-
guire an occupier of a sugar factory
to furnish, for the purposes of this
Act, such statistical and other infor-
mation in such form and within such
period as may be prescribed.”

Now read clause 8 of the Sugar De-
velopment Fund Bill, 1981:

“The Central Government may
require an occupier of a sugar fac-
torv to furnish, for the purpose of
this Act, such statistical and other
information, in such form and with-
in such period as may be prescri-

bed.”
There is no change in neither comma
or fuil point. Why these two things?

a0 g § gg wd @ ) A
21 uge Y uEEE 4F aqar FaiE
S AT ¥ FIA Aear-ofear T B
fer & f& & g amzE IEEE-
SO FE ) Gger gA7aT AT 9T "X
99 U Ol BT TSI FAT 9T, IS

FTEAT ! T A9 HIAT ITL < §HA
gIETSY | 1976 F Hwax gg faw
T2 regd foar war o1 FI arfa faar mar
a7 |

1t was passed on 6th February, 1976.
TH WT & T AT FUST 9T g,
IUFT AT ZAT?
where has that money been spent?
I WA FT AT A Fgl 7 IJugnr foFan
T, a8 UL F3T U< & WX Iqar e
TAET AT’ T a3
A AT iy fF ag @ § Fel

OIX N 9T ®IGT A9 T@T 9T, IHT
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Ta fider Tog: ag Fw & amEn
ST W@ g |

W {E AT IV ag FH A a0
ST XgT &, T EHHT AN grAr AME |

oy arer wifga fog adfes: #1€ &
T 99 @ ¢ |
W HE @ i Sw Y, AT G

SH B AT MT AT ! AL E3
forar foF ag s & ST foRaT T 2,
a8 3% § Afed § FwAar =wgm fF
GE FARL ST ETAT FET & fAa,
FPEATFI g | ... (F@EE) ...
¥ ag Fg @7 97 fF MR 959 shEmE-
S HE U & Feaad AT BT
SHT AT, IEHT qAT A&l [ FF
FgEg | FI AT AT @I g | H
et =gar g & o www e fgAm
F @ ¢ #Hie fggw fEaw w9
o Fam ! R w9 e A &
qATaE F 5 TAT T A g AT gH
a1 ooaT g aw Ffed | (zLam)
geq F A9 9% F4 @ S ?
G I AT FOIST 39 fe@ | FEIfAR
F4 wqaT  wAeHe foar @—

“The accounts of the Sugar De-

velopment Fund and of the bene-

ficiaries shall be auditedq by the
Comptroller & Auditor General of
India or his nominee whose report
shall be laid before the House.”

7 Fgr & fF w T # wEn FvAw
AT gus fue Y aa= & a1 s
QAT ATT AT ATed § a8 fF9 @ &
™7 ug o w9 gEfead www ¥
fFdlt dewT AT SHFAGT FA & ar
IgH AR A AW AGafeea fEa § )

Fund Bill

Which is that industry? The Fund will
be applied by the Central Government
for making loan for facilitating reha-
bilitation and modernisation of sugar
factories.

fergeam & oo ¥ S AT & I
qyferiea 1 27 fFaT guT 3, AT
T TIEHEIGA AT @od F7 fFEr g
T FZ0 & (F 35 FUT T AT IHEST
ERT T A 9Tl ATl TFREHT g
W | ag fRAw 0T wqaT 31 JIm |
g Fz7 S, fFoFr I, #4
ST 7 | g §TET ST AT FA,
7z frw g 9w w4, fRaEEt
faemr @t a@wmw WA F &
F9 G T &9 6T qT &94T  forar
S| TE ST 35 FAUT OFTT FT WK
SECHE R AR IO T DI o i -
g f& wFrT "Eg g o

AT J IFTFA FT F199 FI4 qA
FTAFTU & 78 oFft F17 F7m37 1 =
FMT TTET TAT § 7 FTA F T
T T AT A R
sa¥ =¥ &t 79 7 wrefeAe fAemar @
gg A grar @uifés a@ & 1 @
ST o & a T W) g, § o
9g T AT '

Sugarcane (Control) Amendment.
Order 1978

“Where a producer of sugar or his
agent fails to make payment for the
sugarcane purchaseg within 14 days
of the date of delivery he shall pay
interest on the amount due at the
rate of 15 per cent per annum for
the period of such delay beyond 14
days. Where payment of interest on
delayed payment is made to a cane-
growers’ society, The society shall
pass on the interest to the c¢ans-
growers concerned after deducting
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the administrative charges, if any,
permitted by the rules of the said

society.”

U9 | ag aar a5 fraw
el & s § e age fFar @

s fag s ga 3w & Frar A

Y

ag famar far 7 ooy oo FOT
AT FH@T g | SATS @l we,
FTET g dur Y g fae @ ¥
U &R ¥ g8 FrA a1 faar
TR 4t qga F AR | qga

-

WISl g, FL AfAA | FIF & T
F7 ghyr ?

Wlaa &1 waag § fF oo e
qrad HUAT CRAagfed TA=AS HT 1~
e FI TG E | ITTaaTHE T HOAT qrier,
fq fratfa st Tifgg afer omoa
qifeel ¥ed Y sgQacw & graf F @
faw 31 7@ &7 aml FT 9g7 gu AT
TET 81 e g faer arfia & wr at
qifeaTHE F FfgFR 9 AR F
TEEHE ENT | SR arfarie
T T &Y T ] A IEHT g T
fF §97 X FFaEr #9 grEt 2w
2 | SAfT 57 /9 aTa) 7% gaT<T fa=
fofar T STfeT 1 T H 3O T A
qAAT @, BN I 9T §, T arferay
e B, FT FrRfEr o, fer FRA
g, #7 foradt g, g@ ot A
TATAT AT § |
SHRI BAPUSAHEB PARULEKAR

{R_atnagiri): Sir, is he supporting the
Bill or opposing the Bill ?
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MR. DEPUTY-SPEAKER: Mr. Daga,
they are asking whether you are sup-
porting the Bill or opposing the BilL

SHRI MOOL CHAND DAGA: Sri-
man, I have pointed out two things...

MR. DEPUTY-SPEAKER: They onty
wanted to know whether you are sup-
porting the Bill or opposing it.

SHRI MOOL CHAND DAGA: With
these observations I have made, I just
want to support the Bill.

MR. DEPUTY-SPEAKER: So, Yyou
are supporting thé Bill. With these
observations, he is supporting the Bill.
Mr, Parulekar, this is a conditional

support.
Now Mr. Shamanna,

SHRI T. R. SHAMANNA (Bangalore
South): I want to say a few words
regarding these two important Bills.
Though these two Bills are small they
are of great importance for this
reasons that they deal with one of
the vital industries in the country.
Therefore, sufficient thought should
be bestowed regarding the working of
the enactment.

Nobody objects to the objects of the
Bill. The machinery have all become
obsolete and further more the modern
techniques are not being used. For
these purposes it is necessary that
some impetus must be given for the
development of the sugar industry.

But my objection here is that the
Bill has been brought hurriedly. The
Bill was introduced in December last
and during this interval of 2-3 montbhs
the Minister should have got together
all those interested in this indusiry
and brought a measure to cover all
aspects of the sugar industry. That
has not been done and a Bill which
has in the beginning itself so many
loopholes, if so hurriedly passed, Will

»
Y e el e
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[Shri T. R, Shamanna]

not be useful to the public or the
industry.

The Biil has so many defects. In
the first instance, take the constitu-
tion of the committee. A committee
is to be constituted by having a graup
of officers. The officers are subject
to transfer and they have so many
other duties and along with that, as
part-time members they may not be
able to take sufficient ipteyest in the
working of this job. Therefore, the
government should have thought of as
to how the committee should have
been formed.

Furthermore, sufficient provision
has not been made regarding the
supervision of the collection and when
the payment is made as to how it
should be utilised, for that also there
is ne provision. One of the objects is
development and research and  all
that. How that has to be managed
and all these things have not been
taken into account at all and the Bill
has been brought. Therefore, to
pass a Bill so hurriedly may not be
good to achieve the objects of the Bill.
That is why I have sent in an amend-
ment that the Bill be circulated for
eliciting public opinion. But what-
ever it may bBe, the Bill has come
before us and I just want to make
certain observations regarding the
Bill.

In the first instanee, the Bill is not
comprehensive. This Bill does not
cover all aspects. Two things are
clear—firstly the cess ig collecteg and
then it is kept seperate to be used at
the discretion of the officers.

One drawback here is that the in-
dustries are situated throughout the
country. The Central Committee sitt-
ing in Delhi may not be able to do
the job because thousands of factories
are situatéd in different parts of the
country. How can you expect the
Central Committee to manage this?
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I am doubtful about this. I am not
sure about one thing. It may be that
only those whe have got influence or
who have got some political backing
may take advantage of it but those
who are in real need of the same
would find it very difficult to get any
benefit out of it.

Further, Sir, when the money is
given either by way of loan or sub-
sidy, it is nol known how it is going
to be utilised. The Minister, while
speaking an the Bill said that the cost
would not go up. Even if it goes up,
it will only he marginal. Ahout three
years back the sugar cost us Rs. 225
a quintal. Now it will cost us Rs. 325
a quintal, by this measure, they
have immediately raised the sugar
price by five paise a kilogramme &nd,
after some time it may be raised by
ten paise for every kilogramme. Defi-
nitely the freight on sugar and cost of
fertilises have gone up. And within
a year or two, I am quite sure, the
rate will be doubled. It would be
more than what it was about three
years back. The revenue expected to
the Governmenf on aceount of the
cess is of the order of thirtyfive
crores of rupees. Would it be suffi-
cient at all2 What I want is that
there should be a matching. grant
given by the Government in addition
to whatever is being collected by them
at least till such time as the indus-
tries get ctabilised. After all, the
money that is collected will go to the
Consolidated Fund of India. When
it goes into the Consolidated Fund,
it will be like a ocean. I do not know
how much is going to be collected and
spent. Therefore, it would be better
if the fund is kept separate. Instead
of depositing it into the Consolidated
Fund of India, it is better if a sepa-
rate account is maintained for the
cess that is collected. Sir, I have
seen the working of so many cess
funds. Cess jg collected and it is uti-
lised for some other purpose. The
Government is mnot very particular
about how it is being spent. If the
money goes into the Consolidated
Fund, then budgeting comes in, There-
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fore, I suggest that steps should be
taken %0 see that a separate account is
operated by the Chairman or the
Secrelary of the Commnittes who may
be appointed for the purpose.

Formefly, Sir, sgugar was used by
the rich people while the jaggery was
used by thé poor people. Nowadays
most of the people use sugar either
for the preperation of coffee, tea or
pepperment.  Thereby, the cemmon
man is hit hard, Therefore, care should
have been taken by the Minister to
sce that there ix po rise in the price
of sugar., We gee the price is rising
day by day in so far as sugar is
concerned,

It is with that end in view that 1
have brought forward certain amend-
ments to this Bill. Without wasting
the time of the House, I would like to
make a few points. Firsfly, as already
stated, the Government shonld give a
matching grant. The Government will
earn the revenue of the order of Rs.
35 crores on account of this cess to
meet certain problems faced by this
industry. Therefore, 1 say it is very
necessary that Government to should
give some matching grants at least till
such time when, they put the machin-
ery in order. I have tabled my amend-
ments to the effect that all moneys re-
celved for the Fund shall be kept in
a separate gccount which shall be
operated by the Chairman and the
Secretary. As it is, the moneys coliected
will go into the Consolidated Fund of
India. There may be s considetable
delay in utilising the amoumt, It would
be better therefore if a separate
account is kept for this pur-
pose. There is no provision in the Bill
saying ag o0 how the money collected
and deposited into the Consolidated
Fund is going to be spent. By my ano-
ther amendment, T have suggested that
the Committee may be appointed for
the purpose which shall have powers
to check the utilization of loan or grant
given to the factory or unit as the case
may be. Sir, my next amendment con-
cerns about the membership of the

Sugar Cess Bill PHALGUNA 13, 1803 (SAKA) and Suger Dev.
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Committee. The Committee shall con-
sist of a feyw officers and these officers
witl ‘be part-time officers. Sir, they will
not be able to do a good jeb. So, I have
suggested tlaat the Committee shall not
have more than five Government offi-
cers and thure should be three Members
of Parliament—one frem Rajya Sabha
and two from Iok Sabha. I have
further sugpested that all interests,
namely, tonsmmers, growers and fac-
tory owners should get representaiion
on this Conamittee, It is8 very necessary
that the Committee should be broad-
based and all interests get represented
on the Comramiitee. becauwse when a thig
is done by the Centra] Goernment then
eevrything is done according to the
whims and fanciez of the Goeroméent.
Sir, it j5 on account of these reasons
that I say that the Bill is incomplete;
it is net comprehensive and it does not
cover all the aspects. So, { have sug-
gested for circulation of the Bill for
eliciting public opinion and after we
get the public opinion then a compre-
hensive Bill can be brought forward
before the House.

o) wEwgm (o)
Higa fedt aftse ggE, §  wmawT
TR g fF oy gm W@e feam
et aTe g & i g e T T
=8 Teffrgex § , T vl I3 &
WX AR AT 1971 A §, T LA &war
W § | W JY faw T R dw
fa=r Wi qo TR YFwgde v faw o
IO QRS A FH TV qA Ay STy
&, I ardl & TArfeRw § AU Her o &
FgAT TFN fF I ot fowraa & ag
Y gL el ?

v fadsx Fag : w30 32

N AREERA © § awa g
TS A W1 ST § | qaTer og & R ST
THT g Y | TfETTHE QR W TR
¥ o wgifes & o o R 1 wfew
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Th I A-Ay Fg g g &
WT=IAT HT FEATH AT FIL QT FTaT
31 A W IR T FAT G,
97 Wi fF o Ff e 3, ar
/q F AW , Ifgsifadt #AEA
& Wor Y T aTel) FY A A &Y, A
To qro ¥ AT THT TH H Y T~
ST 9T, IHHT TATHT, THTHC GTH FT
T FT AES qHe ¥ F faar
9T | §@H FE A @ F A A g,
A JHES § | AT AR AT
qTEf 9% AT GCHIT 9¢ 1980 ¥ a1a
99T AT § |

(serer)

g fauelt # @z av § 78 fF 3
TRy AR faorelt 9 7% ) fely A
HT HATHF THAT 2, 3 T F 1T TSAT
g | fFar #mR, SaaT e @ gIR
FI TS G | g SEy frae W @ §,
TR A T A E | g AR o 2
g Al & f¥ gavwg &, gard et
AR 1 TR Iga F fd aueag g
AT & ATT FT 4T T FL |

foraTT o1 @ &T ¥ GO fyr

MR. SPEAKER: Your speech is
very sweet, as sweet as sugar. Let
your speech be short; please conclude.

SHRI JAMILUR RAHMAN: Thank
you, Sir. I will conclude.

T &Y 98y 3 & 99T faw @y,
Y AR bR F AOgd I §, SAH!
g v ¥ Sfea G faw I o) aw
e TR, SR T TE T Y
9 AT9HT e AT AT |

e # SR W AR A T
¥ ga 9rgE ¥, foge o s R
# & + 9 At W wgrang oy # far-
X O FEAT E | A LY aA AN <
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MR, DEPUTY-SPEAKER. Your

speech is very sweet, as sweet as
sugar, Let your speech be short;
please conclude.
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SHRI BHOGENDRA JHA (Madhu-
bani): Mr. Deputy-Speaker, Sir, there
cannot be two opiniong about the
need for the development and mode-
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rnisation of most of the sugar mills,
For that development, no exira cess
ig required, Sir, the present Bill for
levying cess on sugar .is not going io
help the mills. In the Statement of
Objects and Reasong it is stated as
follows:

“3. The problem, in fact, needs
analysis, in depth, of unit-wise ma-
ladieg and coordination and supple-
menting of financial assistance
under other schemes with suitable
measures which would give a unit
a chance to rehabilitate itself o0
that, after a period, the assistance
could stop ang the unit would go
on its individual efforts.”

Sir, it is guaranteed according to the
Objects of the Bill itself that as long °
ag the mill ig not in a pogition to gtand
on its own legs, the mil] will be given
some financial assistance and in that
case, ag we all know, none of the millg
will show on record that they have
become self-reliant or rehabilitated
themselves. They will ghow that per-
manently they are running into loss
so that they go on receiving the as-
sistance,

With regard to levy, we were very
unfortunate and we could not do any-
thing when there wag a change of
Government. In the name of Janata
Party the Government came to power
in 1977. But that Government also
reduce the prices of sugarcane and
increased the prices of sugar, The
price of sugar wag reduced by Rs. 2
per quintal and that of sugar was
raised, first, from Rs, 2,15 to Rs. 2.30
and then it was controlled. That way
the mill-ownerg gained,

The present Government had pro-
mised to the people to bring down the
prices of sugar., The Prime Minister
herself during her election campaign
was blaming the Janta Party for high
prices of sugar. But the sugar prices
have since then jumped up, not gone
dowm, have not remained stagnant, put
jumped up. This year this Government
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has reduced the minimum price of
sugarcane again by Rs. 2/- per quintal,
but the prices of sugar have not been
reduced; in fact, these have gone up.

The present Government and the
Janta Government preceding it had
toid the peasants in clear terms through
their actions that their masters are not
the electors of our country, not the
cana growers, but the private mill-
owners. They are their masters and in
their interests ang at their dictates,
these Government had acted, That has
been the behaviour of the present Gu-
vernment or the Janata Government. 1
am talking of the experience the pea-
sants and the country had got on the
basis of the sugar policy of these two
Governments_

In reply to my question on November

17, 1980 in this House the hon. Minister

Rao Birendra Singh, had stated that

. the factores in U.P. owed as on
31-5-1880 As. 8.95 crores and those in

Bihar owed Rs. 3.46 crores as eane price

arrears to the agriculturists, Since then

effarts were made to ensure that the

arrears are paid back to the growers.

15.52 hrs.
[Swrs HarrnaTis Misra in the Chair]

Notices were issued fo ten mills in U.P.
and 3 miMs in Bthar fo compel fhem to
pay back the arrears I agiin say that
there i some very serlous Iacuna in the
policy of the Government which hélps
‘tke miBloverrers particelarly fhe private
sector millewmers,

Then again, the hon. Minister, Rao
‘Birendra Singh, while replying to my
question in fhis House on Tth July,
1980 stated’

“I have already explained that the
factories are taken over by the Go-
vernment whben the factorles are in
arrears of excessive amount to- be
paid to the sugarcane growers and
the first duty of the Government is
then to see that the arrears are
Tiquidated after they take over, The
managernent of the mills is only
tempordry In Bihar we have not
taken over any mlill.”
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When the arrears are huge, in that
case, the mill ig taken over by the Go-
vernment, it clears the dues and then
hands over the mill back to the priate
owners. Can't it be said that this
Government is only acting as a good
manager for the capitalists, who own
the sagar mills, and in their own in-
terests a$ against the interest of the
consumerg and the growers. I am talk-
ing of the Government policy. I am
quoting the Minister; I do not mean
anything against him personally, but
the present Government,

In this context, I do know, and you
must also be knowing, that the mills
whieh we had taken wover in Bihae,
were in huge arrears. Some machinery
was also stolen away, They have been
rehabilitated to some extent and the
arrears have been cleared by the Go-
vernment to some extent. Of course it
is at the cost of the people, because
ultimately the people have to pay.

MR. CHAIRMAN: And I think the
old machinery, 70 to 75 years old, has
continued to remain.

SHRI BHOGENDRA JHA: That is
there. As I said, clearance of the arre-
ars has been made by the Government
after $he mills were taken over by the
Government, Even the parts of the
maehinery were stolen away, Samasti.
pur was the worst case.

What I want to say is that the whole
policy of the Government is f¢ hélp
the profit motive and the profit re-
quirements of the private owners or
the ¢apitalists I think, the present Bill
also is in that direction.

As recently as 31st August 1981, in
reply to a question, the Minister had
said:

‘“Prsenily the excise duty on free
sale sugar is about Rs. 94/~ per quin-
tal On an all-Indie average basis,
the excise duty on levy sugar is
around: Rs. 38 per quintal The excise

benefit per quintal of sugar released
under the incentive scheme js, thus,
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about Rs. 56 at present on an all-
India average basis.”

So, between free sale and levy sugar,
there is a difference of Rs. 560/- per
tonne of sugar, So, they are rewarded
Rs, 56/- per quintal in the case of free
sale sugar, The very policy of free
sale sugar is legalizing black market. [t
ig done practically in that manner. Free
sale, open markel Is actually black
market. In such a situation, for levy
sugar there is an exemption of Rs, 36/-
per quintal i.e. Rs. 560/- per lonne.

What is the motivation behind it? I
am quoting from the writlen answer
given by the Minister. It says:

“Concessions are allowed to the
factories eligible under the scheme,
as otherwise due to hardship caused
by the steep rise in the cost of plant

and machinery, these factories would
not be economically viable, and new
factories and substantial expansions
would not be implemented as need-
ed”

So, for expansion and other purposes,
a relief of Rs. 56 per quintal ig given
in excise duty at present. Thig is the
answer given earlier. And Rs. 10/- per
quintal extra is proposed to be given
now. What I say is that there is urgent
need for modernization of the mills, and
urgent need for rehabilitation- of many
mills Bug the remedy lies not i rais-
ing the cess on. sugas, but in natipna-
lizing the sugar industry as a whole,
except those in: the cooperative gector.

I want to remind the Minister that
the Bihar and U.P, Asssmblies had
uninimously passed Resolutions asking
for the nafionglization of the sugar
mills; and. they have gone unheeded.
This has proved that the tycoons who
own sugar mills gre much more power-
ful than. our demoeratic system and
legislatures which had. unanimously
resolved that the mills should be natio-
nalized. They have proved much more
powerful than the biggest two States,
where they have adopted the resolu-
tions unanimously. There was no diffe-
rence batween the rullng party and the
Opposition,
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In such a situation, we know how the
valuable bagasse is bumt in the fur-
nace i place of coal. Modernization is
required, and machinery has to be re-
placed, so that bugasse can become
the valuable raw material for the pro-
duction of fine quality paper, It
is not being done. So, the
remedy lies in nationalizing the sugar
mills, and not in raising the price of
sugar, It lies in maintaining parity bet-
ween the price of cane paid to the
grower and the price of sugar charged
from the consumers. That parity has
to be maintained, and that parity has to
be strictly implemented and strictly
followed on a seientific pasis.

So, it was decided long ago that there
should be a ratio between the price of
sugar and that of sugarcane. Now none
talks about it. The Minister did not
even hint that such a ratio should
exist In sueh a situation 1 think this
Cess Bill should not be supported by
this House. I do stand to urge upon
the House to reject the Bill.

16 hrs.

With regard to development, there
cannot be two opinions. But develop~
meny i3 lacking neot because of lack
of money, but because the profits of
those millg had been taken away some-
where efse, and turmed into uwnearned
money angd as money to be spent elge=
where—not for productive purposes,
but in most cases for unproductive pur-
poses. It is not a case where for lack
of money, modernization is lagging
behind. In' such: a situation; I urge wpon
the House tb oppose this Cess Bl
We had seen the insisbence of the
Minister, when he sought the speeial
permission of the Speaker, to waive
some rules to move this Bill. The
Minister sought the waiver of the
rules as it was so urgent to mowve this
Bill. Then he moved the Bill and. it is
being discussed now after more than
one week! It shows that jt is not so
urgent now. The waiver of the rules
was sought and got, because at that
time it was so important. Again I say
that it is not so urgent. But if the
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“for making loans for facilitating
the rehabilitation and modernisation
of any sugar factory or any unit
thereof or the undertaking of any
scheme for development of sugar-
cane in the area in which any sugar
factory is situated.”
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SHRI CHITTA BASU (Barasat): Sir,
so far as the objective of the Bill is
concerned, it is commendable.

MR. CHAIRMAN:
4.20.

You started at

(Interruptions).

SHRI CHITTA BASU: He says that
I have to complete by 4.20.

MR. CHAIRMAN: No, no. I said
you started at 4.20.

SHRT CHITTA BASU: 1 started at
4.20, but I am not a ‘420"

Sir, the Bill provides for a four-fold
objective. It is to rehabilifate the
sugar mills, to modernise them, to en-
courage research and alse encourage
development of sugarcane, So far as
this four-fold objective iz concerned, I
think nobody in the House will have a

3841 1L.S—14,
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different opinion other than the opinion
held by the hon. Minister,

SHRI U, P. YADAV (Monghyr): We
support it.

SHR) CHITTA BASU: But the ques-
tion is: Does this Bill provide really
for an instrument to achieve this pur.
pose? If that question is posed—I am
sorry, of course we are dealing with
‘swet’ subject, that is, sugar, but my
reply is bitter and bitter not only in
words, but in content also, [ do not
like to dilate much on the subject be-
cause it is all quite known to the hon,
Minister—what is caled the basic
reason for the sicknesg of the sugar
industry.

Sugar industry is one of the oldest
industrieg in our country. It is an
agro-based industry and the people of
our country want that this industry
should further prosper. With {s.pros-
perity is linked the prosperily of the
vast peasant masses of our country and
other gections of our society, The
whole thing is and ] say it with all
emphasis at my command, that the
hon. Minister has concealed the basic
fact which led to the sickness of the
industry, that is, the mismanagement
and malpractices indulged in by the
sugar mill owners, A sugar mill gets
sick, but never does a sugar mill
owner becomes poor. The more the
sickness of the mill the larger the
wealth accumulated with the sugar
mill owner., Here is the paradox,
The reason is that they have not
taken interest in the modernisation
of the industry and in introducing
new technological innovations, Rather
they have earned by illegal, visible or
invisible, means in other areas of in-
dustry. This is what is called in our
economic terminology, ‘siphoning off
capital’...

PROF. N. G. RANGA: And waste it

on luxuries,

SHRI CHITTA BASU:..and waste it
by luxurious spending, and also some-
times—®Prof,  Ranga, you are a veteren,
you knows it—by giving a fairly gat
donation to your Party to run the elec-
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tion. As a matter of fact sugar indus-
try is one of the jndustries whicH pro-
duces black money. It does not only
produce sugar but alsy produces black
money. By producing black money it
produceg corruption. By producing
corruption the entire social fabric of
our life is be!ng exposed to un-prece-
dented corruption at the place of
authority. (Interruptions).

Do not provoke me to say all {hose
things.

The basic problem remains—how can
you prevent this sephoning of capital?
How ean you prevent this kind of mal-
practice and mismanagement of the
sugar mill owners?

I want modern:sation. Eveybody
wants that. With modernisation we
can increase sugar production of our
country. With this modernisation we
can have cheaper sugar for the consu-
mekr. With modernisation we can also
have export promotion and with expo:xt
promotion our national economy can
be further strengthened Therefore, it
is not merely a simple question of
imposing certain cess, collecting money
and distributing the money Each is
linked with the vital aspect of the
economy of our country, f you have
wider economic interest of the country
in view, my humble submission to
you and particularly to the Members
ot Congress (I) is that they should
suport that nationalisation is the only
way out. I can only just cite...

MR, CHAIRMAN: I had heen ex-
pecting that you would speak on the
various facets of modernisation—of
course, out of baggasse you can produce
paper, and out of molasses you can
produce alcohol. All these ideas are
there in the Gundurao Committee Fee-
port.

SHRI CHITTA BASU: The Bill on
the other hand provides further incen-
tives for the sugar mill owners to earn
more money on this pretext and that
pretext while the necessity is to see
that modernisation ig carried on under
the auspices of the Government. Gov-
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ernment wants {o give more to those
wicked mil] owners so as to create
more black money and indulde in mis-
management, '

The development of sugar cane is
one aspect. With the development oi
the sugar cane the fate of the growers
is also linked. What is the fate of the
growers? They are not getting a re-
munerative price. On many otcasicns
I explained it and I do not take more
time of the House to explain it now.

The decision taken by the Govern-
ment is paradoxical. One is a statu-
tory minimum price fixed by the APC—
Agricultural Prices Commission, Again
the hon. Minister for Agriculture comes
and says—‘“there should be advised
price, as advised by the Prime Minis-
ter.” Therefore, tihere is one set of
price for the growers which is called a
statutory minimum price fixed by the
AP.C. There is another set of price
which ig called the advised price as
adviseq by the Prime Minister. Under
the advised price category U.P. gets
Rs. 21.50, Bihar gets Rs. 20.00 Maha-.
rashtra I 4o not know. Probably it
is round about Rs. 20 or 21.00. What
is the fun in it? You fixed Rs. 13.00
per quinta] ag APC’s price ang then
you want the State Governmentg to
fix advised price, That advised price
doeg not go at the advice of the single
source. Sir, advised prices are multi-
pronged and therefore, the peasants do
not know what is the actual fate
awaiting for them. Therefore, the
Government shoulg make this position
clear. There is npo nexusg between the
stautory prices and the advised prices.
There should be ane get of prices
which is beneficial, fair and remune-
rative to the growers of our country.
There shoulg not be any other price
scale. And that price should he made
available to the agriculturists and it
should be ensureq that they get it.

RAO BIRENDRA SINGH: You want
to help the factories!

SHRI CHITTA BASU; Coming to the
sugarcane production, it is very much
connected with this. You know, this
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year, the sugarcane production has

touched all-timé high of 180 million
tonnes in 1981-82. ‘Some of my friends,
I think Mr. Rawat mentioned that in
certain parts of Uttar Pradesh where
I had been recently, the peasants could
not sell their sugarcane. Therefore,
there is over-production or surplus pro-
duction. May I know from the hon.
Minister whether it is known to him
that many of the sugar mills have al-
ready closed the crushing? They have
already closed the crushing or about
to close down the crushing in many
parts.

AN HON. MEMBER: No.

SHRI CHITTA BASU: All right. If
it is not closed, it is all the more good.
But they are going to stop crushing
within a very short time. You tell
them, guide them and girect them that
all the sugarcane should be consumed
and before that crushing should not be
stopped. But if you assure them...

RAO BIRENDRA SINGH: Don't
worry. ;

SHRI CHITTA BASU: That is al-
right. Stand up and say. And also
please say are you going to give them
certain further concessions for the con-
tinuance of crushing?

RAO BIRENDRA SINGH: Of course.

SHRI CHITTA BASU: Now the cat
is out of the bag. While you propose
that the crushing will continue and
sugarcane will be faken by the mills,
you say for them they should be given
further extra relief or further conces-
sions. Sir, there is another cences-
sion which is being given to the sugar-
cane mill owners. Therefore that
would lead to further increase in price
and that would lead to further increase
to the miseries of the consumers. That
is not beneficial to the growers.

RAO BIRENB:RA SINGH: You want
them to close down?

SHR] CHITTA BASU: I do want
that they should continue erushing and
the growers should get the remunera-
tive prices. I also want that the sugar-
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cane mill owners should not get extra
benefit because it is not the mercy
that they are doing. It is the industry.
It is not at their mercy; we are not at
their mercy. You may be at their
mercy. But we on this side are not at
the mercy of the sugar mill owners.

RAO BIRENDRA SINGH: Because
you have no responsibility.

SHRI CHITTA BASU: Last point. I
do not like to take much of the time.
Now the Government says that the
sugar production is very comfortable.
(Interruptions).

For the current year, the total sugar-
cane production is something of the
order of 67 to 68 lakh tonnes. The
carry over figure of the last year is
something like that of 9.94 lakh tonnes
or 10 lakh tonnes. The total availgbi-
lity of sugar today in the country is
something of the order of 76.94 or 77
lakh tonnes. The consumption figyre
is something like 57 lakh tonnes. There
is a surplus of 20 lakh tonnes. Inspite
of a greater amount of the availahility
of sugar, why does the sugar price not
come down? May-I suggest that the
Government should take a policy de-
cision to increase the proportion of
the levy sugar so that prices c4n be
brought down. While there is adequate
stock in our country, for about 20 lakh
tonnes, and now we are in éurplus, the
Government proposes to have a buffer-
stock. I welcome this measure., What
is the method of building up the biffer
stock? At what price? How will they
purchase? Would the Government
make the position clear as to whethér
they want to have a buffer stock of 6
lakh tonnes and, if they have decided
to have a buffer stock of 6 lakh ton-
nes, what is the modality of procuring
it, what will the price for it and at
what price they will sell it to the
consumer?

Coming to the last point....

MR. CHAIRMAN: The last point
should be a juicy point. We are dis-
cussing sugar.

SHRI CHITTA BASU: It is m very
juicy point; very sweet but it will be
bitter to him. I want to make it sweet
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but it may taste bitter to him hecause
it is truth. '

‘Now, the Government proposeg to
export gugar, The International Sugar
Organisation has agreed to give India
a special cuota. It is reported that the
Commerce Ministry—my hon. friend
the Commerce Minister is there—-have
undertaken a study regarding the pos-
sibility and the potential of sugar ex-
port. They have tentatively come to
a decision that 6 lakh tonnes of sugar
of this year can be exported to roreign
countries. What is the price of sugar
for export? What price are they bring-
ing by exporting sugar? The interna-
tional price of sugar today ranges
between Rs. 3,300 to Rs. 3.400 per
tonne whereas the home market price
is something like Rs. 5,100 per tonne.
The: Commerce Ministry has come to
this conclusion that by exporting
1 tonhe of sugar, we are going to in-
volve a subsidy of Rs. 1,700, Is it
sweet or is it bitter? I leave it to him.
By exporting 6 lakh tonnes of sugar
from our country, we will have to
lose by way of subsidy g total amount
of Rs. 85 crores. Thig is what has been
calculated by the Commerce Ministry.
I think, it is not very sweet. It is
very bitter because our consumers
have to pay more for sugar in this
country which we produce ang which
ig produced at the cost of the toil and
soil of the growers of the country.
And we are going t, export it at a
subsidy of Rs. 1700 per tonne. There-
fore, it i not a sweet one; it is a
bittér one,

I hope, the Government would un-
derstand that thig is 3 very dange-
roug and a disastrous policy that they
are likely to follow, Their policy
should be to see that sugar units are
rehabilitated properly and moderni-
sed effectively. They should involve
the growers’ support by way of spen-
ding more for the development of
sugarcane and als; by way of giving
satisfaction to the vast masses of our
peasantry. That alone will help the
Government to survive. Otherwise,
they will fail.
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AIgT F TN FAIAT H{E T gl FIAT F

fafc AT g7 gz TA 9, To AT
qgAT AIEE, YRAYT  qRE 9,
F94T AET 1A, TZT T A1 FI IS99
q fagear faar &fF7 37 99 7 s 9@
az fasal & gamr wFvaz agT A
g | af%T 37 g7 uF wF AL
f# 39 wHag &t ga QU AE F q0EA

o faa aq

g

L FHIAT AT TGl ATEd

SHR] SATYASADHAN CHAKRA-
mgnifestg is very

BORTY. Election

clear.

% A7 Tg THH T Aqe)
g 2, sAfHam A8 g, A % 2
fF g9 7 AfiFT 93T | AT H F
AIHER T FEfF77 F 797 § 9199 §
St AFIT AT ATT AAY 4@ 3, gH
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& A T A7 73 ¥ gAY faag §
AT T4 3 ARACT ST @IAT AR g
AT I § g7 ITq Fa27 TE §,
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YA T ZATR A FI FT AGH
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JEIT 9T R 3IEET 8, 3TF 1% 399
TIEF FT T AT0 G, FIHr 330F A
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IO A SAM Tgd 7 @S &%
faa & g ox mifqamie &1 #1E Few
gl W@WT, SUFT Fo0w FH AT S0
T &, WA QAT a3 HIX F1aT |
TR quE | AgL AT fF S| ag an
Fgi & [T &t | 7 sEM @R &
aarT qgar § & Swrwer ¥ qrfast
T H Foal g, TiAGY go F7@,
qrferdt faer & 487 g Fr &1 A@
SHET F1 alaT & f& aifed qife-
feforg aa #xa & | a9t a&F #]
gIdT § AR ARG I¥ JaT 2 |

o HE A W aTfeEr @ew
AT 8, IART FFATHE qLHIL Hdal
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va fater Teg . ofey més
qEd faq ¥ 9g1 A A g 1 g
Mg e g fFag st &=
T JUHT ITAATHE F T I FiL |
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PROF. N. G. RANGA: He cannot

give all the details in the Bill. That
will come in the Rules and they will
be placed on the Table of the House.

Tm!’rfaﬁq:#ﬂmaﬁ
T ST 9 H gudrEl $ G959 g |
qrfaaTHE AT a1 o0 J9ErT $< qar
g

PROF, N. G. RANGA: There is a

Committee of the House.
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SHRI MOOL CHAND DAGA: The

rules must be laid on the Table of the
House.

PROF. N. G. RANGA: It is orovided

"in the Bill

g @il feg: @@l T e
Tt 5 wiEee S gra wnfee gAT
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g @ 3z FaIfasfes 98 & o )
St |t dET sarfasfee T & onfige
fFar omar & sea @ arfeamie &
s oAl gzar g | W oaw &
ok & & oifadew & fad ereae
faer & sgaear Y Y E SW A &
TAFT AT EEwT gnir 1 I
F AR T 7 99 fegmafeam e
%, 39 & 39 axg A &7 s gRm o
S qIfearae #7 9fsds AFTSeH FASr
AR fema-feam &1 J[@dar & &y
g g@hi oy a@r | feC ag 49 que
faar mar f&  aifearde &1 aqmr 8@
qEl AT |

SHRI MOOIL, CHAND DAGA: You

kindly try to understand.
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[tTar LIEG f%r.g]

qig q #L gAeEl g 1

SHRI CHITTA BASU: What 1 was
telling is that the sugar supplied is
tasteless, odouriess and bogus.

MR CHAIRMAN: But humour is
sweeter,

SHRI CHITTA BASU: Sugar is ge-
nerally sweet but the whole trouble is
that the sugar supplied is bilter.

Uy FwE T§g 0 FT oAEvEA
REEH F w7 fF ag Gar o aga Fran
ST IAFT T FT TI KA QAA
THE 1 ag=wr =rigd, faai § f#a°
AT aFT 1 GZFAT AT | W
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AR Y g aOF F IEAT FA &
= fead fFar sg 0 ¥ @ A
ZA9 HIY WeHIZq § 7@l § | 9T qF
T BIA TSI A Fodll, IR
gifez &% Al 1M1, I7 aFT T ST
=T BT AL g GFIT, FiEs dufadr
SIRN A g omsdr 1 FufEdr
Q@ a3z F AfeArzsr grar ar fwara a7
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TEIAM, ITE( STRT FIAT Z¥ 0 FHAT |
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¥ I AW SurET 99r fam . e
arfe & ara ag ofed § &% | T
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TR FT §, IAF A9 AR T qIT
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fear & f& zad osfofa &1 g
grar &, ufea® & wmaE g S g
#X faer f6g Sy arfag @ &Y St
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F fox fpe va & £ o a8 4@ %3
faas & f& #1g Zfrzafaer ag 7 aad
& < fa drare 21 o a1 g
ITH AFYEET TF [T =0 ¥ Fofow
FI I | GEFE FZTT FEA, ITRC
TAAA FN,  IATN O AE T A
a1l ATHFTT IAFT |IT 779 g @Ar
FHIFN | T ¥ TAF gy H oarfug
FEY T FRA 1 AT FE qAET g |

SHRI SATYASADHAN CHAKRA-
BORTY: You can simply nationalise
them,

o qiéz fag . AwATa T A
qfTdy & AR A F-TR W TIA 7
Fagr 9 FJF g frv o gw Al
TS G0 G9-qiT WAT FET & |
SATARAT ST F FIy qraor § AY Fgr |
gTgaT @FT F1 gF fAega maw Agy
FIAT F_A § | TIX T °r 9 uy
FT qrfadl F FIR FAT A AT AR
qEf W gAY qrEf K FT 6H
g ?

17 hrs.

[Surt CHINTAMANT PANIGRAHI in the
Chair]
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vim er Wag - gW TIRT @A
EIECEE

SHRI SATYASADHAN CHAKRA-
BORTY: It is true that your policy 1is
to use the efficiency of the private sec-
tor and also increase the efficiency of
the public sector but where the private
sector has failed to prove iis efficiency
and where you have to take it over
because it is sick then why do you re-
turn them? Why don’t you nationalise
them?

~

g #id+g fag - @gT N R
&1 AaFaEAnd T T fr3 g g
HAH qg AT WA & | MR H &
AT A ZTEAT 7 AT 4F E1AT 2
FTh! fASTT 1 g oo 9% 3 1 f9F ot
FT ZAA  AqFATZSWA fHar 2 1 Sgr
A% P faeq a1 JTAaEINT &1
FV ATT FAT & | Fo AT F TAaT Wy
21 AT g8EN T AMAARANT IFLST
gH AE FLIE & 1 TAF AT 5 fATEH
dqR AEF § | @ ARIT A HiT
Teaw e A g, agt et v
ARSI FX fag s | gt SE
FH AT @l g, BEG I AT T RIE,
TED A W T A W LT Al
JgraT 2T AE & |

SHRI SATYASADHAN (CHAKRA-
BORTY: Sir, it seems the Minister re-
fuses to understand what 1 am Suying.
I am only saying that the sick indus-
try which you are nursing why don’t
You nationalise it, (Interruptions)

o7 Aieex Tug: g Arem TRl
T &1 fF FEar & I N &9 @A
=Tfed | # qEafax § sq41 €Y %8 awar
g ¥ 9g <z qreX d Ay § 1 g@Earq
TAATHE & 97 § T T AT W]
FTE SHATATT 6T ST ag =2 TIHe
FTFM § AR 3 F dg7 TI79 TEA

I TG AT 2
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fea de=t #1 &, framl &7 &
FT AE FT T | AT AUFT agoar
g g

T USRI OF 9 ¥ I
Femgead, F @ Fwar s AW
Fr § - afses sdtfas 3 o 9@
g,y gt g & afsqa safraw
N ar ofmy  foeefes
73 A gdaRe FAA T A9 &N
qg 91d W dgr aqar | foqer fea-
ey agt A 2, S99 sareT feaTen) &
WS F qE 7 gEEr R gred
F Fyrex fFar &, A9 @6 "HEw
F UM T FX femr S

2:
Fund Bill =

MR. CHAIRMAN: We shal] row
take up amendments to the motion
for consideration. There are two:
amendments. I shall now put amend--
ment No. 4 to the vote of the IHouse.

Amendment No. 4 was put and ne-
gatived.

1

MR. CHAIRMAN: I shall now put
amendment No. 5 to the motion for

consideration, moved by Shri T. R.
Shamanna to the vote of the TIiouse.

Amendment No. 5 was put and ne-.
gatived. i

¥

MR. CHAIRMAN: The question is:

"“That the Bill to provide for the

imposition of a cess on sugar for
the development of sugar industry
and for matiers connected therewith
be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We shall now
take up clause by clause considera-
tion of the Bill

Clause 2— (Definition)

SHRI BALASAHEB VIKHE PATIL:
I to move:

Page 1,—

after line 14, insert—

“{ec) ‘sick mill’ means any
factory which is old and of un-
economic capacity and requires
rehabilitation and modernisa-
tion on a priority basis.”! (6)

In the Statement of Objects and Re-
asons, only the factories which were
established more than 25 years ago
have been mentioned. Will the hon.
Minister reconsider it to include other
sick mills also ? That is my anxiety.

F AT Teg: 7 T & 5
gy FE AR TE e | AE WS IS &

frr g1 =g & dwed 25 9=
gAY @1 W ATE SEE AR A @Y,
& aa fmg & Wt e 1 R
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e & ar siae ST, g BE T

T fad T g

SHRI BALASAHEB VIKHE PATIL:
“That is enough.

MR. CHAIRMAN: I shall now put
amendment No. 6 moved by Shri
‘Balasaheb Vikhe Patil to the vote of
‘the House.

Amendment No. 6 wag put and ne-
gatived.
MR. CHAIRMAN: The question is:
“That clause 2 stand Part of the
.Bill”.
The motion was adopted.
" Clause 2 was added to the Bill
(Imposition of cess).
_Amendment made

Page 2, line 2,—

for “1981” substitute “1882”. (3)
(Rao Birendra Singh)

MR, CHAIRMAN: The question is:

“That clause 3, as amended, stand,
‘Part of the Bill.”

The motion was adopted.

Clause 3, as amended, 1pas qdded to
the Bill.

Clause 4 to 6 were
Bill.

add2d to the

Clause 1—Short title, extent and com._
mencement.

Amendment made.
Page 1, line 30—
for “1981” substitute “1983".
(Rao Birendrg Singh)
MR. CHAIRMAN : The question is:

“That clause 1, as
stands part of the Bill”,

amended,

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

Enacting Formula

MARCH ¢4, 1982
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MR, CHAIRMAN: Now the Wend-
ment to the Enacting Fo,rmula

Amendment made.
Page 1, line 1,—

for “Thirty-second” substitute

“Thirty-third” (1)
(Rao Birendra Singh)
MR. CHAIRMAN

“That the Enacting Formuld, as
amended, stand Part of the Bill”

: The question is:

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

MR. CHAIRMAN: The question is:

“That the—Title stand pary of
the Bill.”

The motion wds adopted.
The title wgg added to the Bill.

MR. CHAIRMAN : Now the Minis-
ter.

RAO BIRENDRA SINGH :
move:

“That the Bill, as amended. be
passed.”

I beg fe

MR. CHAIRMAN : Motion moved:

“That the Bill, as
passed.”

amended, Le

ol VWER wE  (TEAr)
TaTafa oY, 9 TF ST A T F qreA
q FEAARAE 1 A I HAT S X
Tyl f gk 99 3w frew fevmr &
FRT & TS q?rrrhrqﬂ%’rﬁl

T AR Tag: SEH o o A

TR 9T |

) TRTAA T CITN : F qFel T8
AT WE | IEH Y | AR
S8 o= Ty rrmmmgﬁﬁ EE

mﬁw,mﬁaﬁwﬁ'{ F-
W,ﬁm"tﬁra'm’fa?rﬂ‘a‘fl T
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Doy feg o o aF el
FY gwedl & aw W St A FE,
g @ ¥ saar fFaEl 6 gnee
qregY St @r qIEl AET & FEdr g !
q1q at fraTEl #1 AT JHIA T AT

i TAFIFETT WTAT: gATK  FAFH
o993 wrag A g@T E !

g R Twg 3w Q@ ® °
frgm 9T Fgt wwRm | gEtaad
T Y werE & v & T ard e
qvEIL A19 =Y §, 3H § el &6
o At EN

MR. CHAIRMAN : The question is:

“That the Bill, as amended, be
passed”.

The Lok Sabha divideds

-

17 36 hrs,

Division No. 1]

AYES
Alluri, Shri Subhash Chandra Bose
Anuragi, Shri Godil Prasad
Arakal, Shri Xavier
Arunachalam_ Shri M.
Bairwa, Shri Banwari Lal
Ba:.tha, Shri D L.
Baleshwar Ram, Shri
Bansi Lal, Shri
Barot, Shri Maganbhai
Barway, Shri J. C.

Bhole, Shri R. R,
Bhuria, Shri Dileep Singh

Birbal, Shri
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Birender Singh, Rao

Chaudhary, Shri Manphool S.ngh
Choudhari, Shrimati Usha Prakash
Chouhan, Shri Fathebhan Singh
Daga, Shri Mool Chand

Das, shri A.C.

Dennis, Shri N.

Desai, Shri B, V.

Dev, Shri Sontosh Mohan

Dogra, Shri G, L.

Doongar Singh Shri

Fernandes, Shri Oscar

Gehlot, Shri Ashok

Gireraj Singh, Shrl

Hakam Singh Shri

Jain, Shri Bhiku RKam

Jain, Shri Virdhi Chander

Jamilur Rahman, Shri

Kamla Kumari, Kumari

Karma, Shri Laxman

Kunhambu, Shri K,

*Lawrence, Shri M.M.

Mahabir Prasad, Shri

Mallikarjun, Shri

Misra, Shri Nityananda

Murthy, Shri M. V. Chandrashekhara
Naikr, Shri D.K,

Namgyal Shri P.

Nehru, Shri Arun Kumar

Nihal Singhwala, Shri G, S.

Nikhra, Shri Rameshwar
Pardhi, Shri Keshaorao

Patel, Shri Mohan Lal

Patel, Shri Shantubhai

Patel, Shri Uttambhai H.
Pate], Shri Balasiahep Vikhe
Patil, Shri Shivraj V.

Phulwariya, Shri Virda Ram
Ranga, Prof. N. G.

Rao, Shri Jagannath
Rathod Shri Uttam

Rawat, Shri Harish
Sahi, Shrimati Krishna

Fund Bill
Saminuddin, Shri
Sangma, Shri P. A.
Sathe, Shri Vasant

L4 "‘IHWI

*Shamanna, Shri T. R.
Shankaranand, Shri B.
Sharma, Shri Kali Charan
Sharma, Shri Nand Kishore
Sindal, Shri S. B.
Singaravadivel, Shri S.
Soren, Shri Hari Har
Stephen, Shri C, M.
Sultanpuri, Shri Krishan Dutt
Sunder Singh, Shri
Suryawansh:, Shri Narsing
Swaminathan, Shri R. V.
Tapeshwar Singh, Shri

Tarig Anwar, Shrj

Tewary, Prof, K K.

Thakur, Shri Shivkumar Singh
Tripathi, Shri Kamalapali
Vairale, Shri Madhusudan
Venkataraman, Shri R.
Venkatasubhaiah, Shri P.
Vyas, Shri Girdhari Lal
Yadav, Shri Subhash Chandra
Yazani, Dr. Golam

zail Shingh, Shri

Zainul Basher, Shri

NOES

Bhim Singh, Shri
Dandavate, Prof. Madhu
Giri, Shri Sudhir

Jagpal Singh, Shri

Jatiya, Shri Satyanarayan
Jha, Shri Bhogendra
Mandal, Shri Mukunda
Masudal Hossain, Shri Syed
Mehta, Prof. Ajit Kumar
Mukherjee, Shri Samar
Negi, Shri T. S.

Nihal Singh, Shri

— e -— m——

*Wrongly voted for ‘Ayes’.



451 Sugar Cess Bill and

Pal, Prof Rup Chand
Pandit Dr, Vasant Kumar
Rahi, Shri Ram Lal
Rajda, Shri Ratansinh
Rakesh, Shri R. N.
Roy, Shri A. K
Shakya, Shri Daya Ram
Shastri, Shri Ramavatar
Suraj Bhan, Shrj
Unnikrishnan, Shri K. P.
Verma, Shri R L, P,
Verma, Shri Raghunath Singh
Zainal Abedin, Shri

MR. CHAIRMAN: Subject to correc-

tion, the result* of the division is
Ayes 83, Noes 25,

The motion was adopted.

MR. CHAIRMAN : We will now take
up the Sugar Development Fund Bill,
which hag already been discussed.

I shall now put to the vote of the
House amendment No, moved hy
Shri T. R. Shamanna to the considera-
tion motion.

The Amendment No. 5 was put and
negatived.

MR. CHAIRMAN: The question is:

“That the Bill to provide for the
financing of activities for develop-
ment of sugar industry and for
matters connected therewith gp in-
cidental thereto, be taken into
consideration.”.

The motion was adopted.

MR. CHAIRMAN: Now we take up
clause by clause consideration of the
Bill.

Clause 2—(Definitions)

Amendment made

—— it — ——
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“Page 1, ling 16,—
for “1981” substituge “1982 (3)
(Rao Birendrg Singh)

MR. CHAIRMAN: The question is:

“That clause 2, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added to
the Bill.

Clause
Fund)

RAO BIRENDRA SINGH: I beg to
move:

3—(Sugar Development

"Page 2, line 4 —
for “1981” gsubstitute “1982” (4)

SHRI T. R. SHAMANNA: I beg to
move:

“Page 2,———
after line 10, inSert—

“(4)y The Government shall give
a matching grant to the Sugar
Development Fund.” (6)

Page 21_ y
after line 10, insert—

“(4) All moneys received for
the Fund shall be kept in a sepa-
rate account which shall be
operateg by the Chairman and
the Secretary.” (27)

SHRI MOOL CHAND DAGA: I beg
to move:
“Page 2, line 7,—

omit ”, after dque appropriation
made by Parliament by law,” (14)

These words ‘after due appropria-
tion made by Parliament by law’ are
not at all necessary becguse we have

*The following Members gzlso recorded their Votes:

AYES: Sarvashri Manikray Hodiya
Kudanthai Ramalingam;

NOES; Dr. Saradish Roy, Shri M. M.

Shamanna

Gavit, Rajiv

Gandhi and N,

Lawrence gnd Shri T. R.
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now passed the Sugar Cesg Bill. Sec-
tion 4 of this Bill says:

“The proceeds of the duty of ex-
cise levieg under gection 3 shal] be
creditedq to the Consolidated Fund
of India.”

And Section 2 of the Sugar Dewvelop-
ment Fund Bill says:

“An amount equivalent to the
proceeds of the duty of excise levied
and collecteq under the Sugar Cess
Act, 1981, reduced by the cost of
collecticn as Jetermined by the
Central Government together with
any moneys received by the Cen-
tral Government for the purposes of
thig Act ~ shall, after que appro-
priation = made by Parliamen; by
law, be credited to the Fund.”

Under these two sections, the
money collected as cess will go 5 the
Consolidated Fung of India. And for
getting that money, the Minister will
have tg come to Parliament for getting
the Bill passed. I think, this can be
avoided.

RAO BIRENDRA SINGH: Govern-
ment thinks it necessary. We gshall
have ty come to Parliament through
the Finance Bill for appropriation of
this money. So, we do not accept this
arnendment. i

MR. CHAIRMAN;: The question is:
“Page 2, line 4,—

for “1981" substitute “1982"
The motion was adopted.

MR. CHAIRMAN: Now I shall put
Amendments Nos. 6 anq 27 in the
name of Shri T. R. Shamanna to vote.

Amendments Nos. 6 and 27 were put
and mnegatived.

SHRI MOOL CHAND DAGA: I

seek leave of the House to withdraw
my Amendment No. 14.

MR. CHAIRMAN; Has Mr. Daga
leave of the Housg to withdraw his
amendment? -

Fund Bill
SOME HON. MEMBERS: Yes.

Amendment No. 14 was, by leave,
withdrawn

MR. CHAIRMAN: The question is:

“That clause 3, as amended, stand
part of the Bill”

The motion was adopted.

Clause 3, as amended was addeq to

the Bill,

Clause 4— (Application of Fund)

PROF. AJIT KUMAR MEHTA: 1
beg to move:

Page 2, lines 14 and 15—
for “in the area in which any
sugar factory is situated;”

substitute—

“including  irrigation facilities,
construction of irrigation and
drainage channels, mads and cul-
verts in the area in which sugar
factory is situated;” (23)

Page 2, line 17,—
add at the end—

“ang up-dating of sugar techno-
logy including effluent treatment”
(24)

Page 2,—
after line 17, insert—

“(bb) for nationalising sugar
units which havg diverteq their
profits intp other industries or
face crisis because of mismanage-
ment,” (25)

Page 2,—
after line 22, insert—

“Provided that no loan shall be
granted to those units which face
crisis pecause of diverting their
profits into other industrieg or
mismanagement.” (26)

SHRI T. R. SHAMANNA: T peg to

mowe;

- - P wm. - b
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Page 2—
after line 22, insert—

“(3) The Committe, shall have
powerg to check the utilisation of
loan or grant given to the factory
or unit as the case may bz.” (28)

MR. CHAIRMAN; I will now put
amendment Nos. 23 to 26 to the vote
of the House.

Amendments No6s. 23 to 26 were put
and megatived

MR. CHAIRMAN: [ will now put

amendment No. 28 to the vote of the
House.

Amendment No. 28 was put and
negatived

MR. CHAIRMAN: The question is:

“That clauses 4 and 5 stanq part
of the Bill”

The motion was adopyed.

Clauses 4 and 5 were added to the
Bill.

Clause 6— (Committee)

SHRI T. R. SHAMANNA: I beg 5
move:

Page 2,—
after line 31, insert—

“Provideg that the Committee
so constituted shal] have repre-
sentation of all interestg relating
to sugar production and distribu-
tion.” (7)

Page 2, line 28—

for .“of that Government” sub-
stitute—

“not exceeding five of that Go-
vernment and three Memberg of
Parliament, {wo from Lok Sabha
and ong from Rajya Satha.” (29)

MR. CHAIRMAN: 1 wil] now put
Amendment Nos. 7 and 29, moved by
Shri Shamanna, to the vote of the
House.

d o el e
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Amendments Nos. 7 and 29 were put
and negatived.

MR. CHAIRMAN; The questiop is:

“That clause 6 stand part of the
Bill”

The motion was adopred.
Clause 6 was added to the Bill.

Clause 7—(Annuq] report of activi-
ties financed under the Act)

SHRI MOOL CHAND DAGA: I beg
to move:

Page 2:_"
after line 35, insert—

“T. (2) The accounts of the
Sugar Development Fund and of
the beneficiarieg shall pe audited
by the Comptrolley ang Auditor
Genera] of India or his nomines,
whose reporg shall be laid before
Parliament.” (15)

Clausg 8 says:

“The Central Government may
require ap occupier of a sugar fac-
tory to furnish, for the purpose of
thig Act, such gtatistical ang other
information, in such form and with-
in such period as may be pre=
scribed.”

The Bill simply seeks to publish it
in the Official Gazette. [ say that it
must be audited by the Comptroller
ang Auditor General and the report
shoulq be laid on the Table of the
House because money is going out of
the Consolidated Fund.

RAO BIRENDRA SINGH: I have
already replied to this point. We do
not accept it.

MR. CHAIRMAN: I will now put
amendment No. 15 to the vote of the
House.

Amendment No. 15 was put and

negatived.
MR, CHAIRMAN. The question is:

“That clause 7 stang part of the
Bill”,
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The motion wag adopted.

Clause 7 was added to the Bill.
Clauses 8 and 9 were added to the Bill.

Clause 1.—~(Short title, extent and
commencement)

Amendment made:
“Page 1, line 4—
for “1981" substitute “1982’ (2)
(Rao Birendra Singh)
MR, CHAIRMAN: The question is:

“That clause 1, ag amended, stand
part of the Bill.”

T'he motion was adopted.

Cluuse 1, as amended, was added 1o
the Bill,

Enacting Formulg

MR, CHAIRMAN: There is gne Gov-
ernment amendment to the Enacting
Formula.

Amendment made :
Page 1, line 1,—

for “Thirty-second”
“Thirty-third”, (1)

substitute

(Rao Birendra Singh)
MR CHAIRMAN: The question is:

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion wag adopted.

The Enacting Formula, as amended,
was addeg to the Bill.

MR, CHAIRMAN. The question is:

“That the Title stang part of the
Bill.”

The motion wag adopted.

The Title was addeg to the Bill,

RAO BIRENDRA SINGH. I beg to
move;

“That the Bill, as amended, be
passed,”

Central Silk Board 459
(Amendment) Bill

MR, CHAIRMAN. The question is:

“That the Bill, as amended, be
paSSEd.”

Th2 motion was adopsed.

17.45 hrs.

CENTRAL SILK BOARD
(AMENDMENT) BILL

MR. CHAIRMAN: Now, we shall
take up the Central Silk Board
(Amendment) Bill

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): Sir, 1 beg to move:

“That the Bill further to amend
the Central Silk Board Act, 1948,
be taken into consideration.”

This Bill is a very simple one. The
Central Silk Board was constituted in
the year 1949 under the Act of Parlia-
ment of 1948. The Board has 36
Members including the Chairman who
is appointed by the Government,

Now, the objective of the amend-
ment, that we are seeking here is
that: The existing Act does not pro-
vide the procedure for terminating
the serviceg of the Chairman. So, the
most important amendment that we
are going to seek is that the Act
should provide for the termination of
the services of the Chairman whose
term of office has been specifiedq as
three years. The existing Act also
does not provide for the procedure to
deal with in the event of the resigna-
tion of the Chairman. Therefore, we
aslo want to make a specific provision
prescribing the procedure for the
resignation of the Chairman.

Another provision which we seek to
amend is relating to Section 13 of
the Act which is jn conformity with
the formula as has been recommended
by the Committee on Subordinate
Legisiation of both Houses of I’arlia-
ment. So, as far as this amendment
is concerned,. there will be no objec-
tion from the Members. Since this
Bill i a minor one, I think my hon.
friends will have no objection in pass-



